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CENTRAL ADMINISTRATIVE TP .B'J LGJW.AHATI BEI\CH, GJWAHATI 

ORIGIL APPLICATION NO., 	OF 1995. 

.................................................. 4PPLICANT(S) 

-vs.. 

Union of India & 	 RESPONDENT(S) 

For the Applicarr s) ... 	r.B.K.Sharma 
Wir.S.C.Biswas 
Mr K. Bhatt acharyya 

For the Respondent(s) 	Mr.A.K.Choudhury, Md1.C.G.S.C. 

,OFFICENDTE 1DA7TE .ORDER . 

	

149..95 , 	Mr.B.K.Sharma for the applicant. 

Mr.A.K.ChoudhuryAddl.C.G.S.C. for 
respondents on notice. 

to 
* 	LeaveLjoin in sinçle applica- 

ti.on granted. In view of pending O.A. 
-' 	 No.168 of 1995 application admitted. 

Respondents to file written statement 
or; or before i3-.11--95. Pending further 
order the operation of the order con-

t'aineters dated 26-7-95 and 

31-795 is hereby stayed. Liberty to 
/ 

	

	 respondents to file,, how cause and 
seek mod.ification-a& advbsed. Retun- 
nable on 13-1j-95. 

Adjourned to 13-11-95. 

Vice-Chairman 
L- 

* 	im 	 Member 

/ 



-. 

/ 	 • 	O.A.No../t1  

14.11.95 	MrS.K.Sharma for the appli- 

cant. 

Mr A.1K.ChOuahUrY,Add1..GS.0 

• 	 for the respondents.. 

At the requet of learned Addi. 

• C.G.S.0 time granted for written 

statemrt. 
- 	

Ad jouxned for orders to 

8.499. 

MeI2beC 	 Vic-ChairThafl 

pg• 	 •. 	I 
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O.A o NO. t1/I995  

() 	 8-1-96 \ 
Mr.B,oSflarma for t'm 	licant. K  

Mr.A.Kacidl.CoGSoC for th 23X)flL.CfltS. 

tdjourned for oräerct3 19-2-96 

Liberty to file counter. 

Mem er 	 jeChairman 

im 

s7; 9tc 

_tv 
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19-2-96 	
&.Stiaa or he app1iCant. 

for 

the respond5fltS To be listed f or  

hearing on 25-496 

iember 	
vice-Chairman  

irn 



Cs 	

I 	ED 
O.A.No. 

25.4.96 	 Mr A.K. CbcuJhury, learned Addi. 

C.G.S.C. is present. 

9 	 Mr S. Sarma is present for Mr B.K. 
üc-ct 	

Sharma, learned counsel for the applicant. 

Written statement has been filed. 
O.A. ready for hearitig. 

List for hearing on 7.6.96. 

Mern' - 
nkm 



J) 
	 j 

/ 

O.A. No.ITLP/CJG 

7.6.96 	Mr. K.Bhattacharjee for the applicants. 
Mr. 	A.K.Choudhury, 	Addi. C.G.S.C. 	for the- 

respondents. 

Hearing adjourned to 25.6.96. 

Member (3) 	 Member(,4t 

trd 



O.A.No. / 9 4/9-r 

5.7.96 	Mr K.Bhattcharjeë for the applicant. 

Mr A.K.Choudhury,Addl.C.C.S..0 for the 

respondents. 
Submission 

L. xr4umex= of both the counsel heard 
and concluded. Judgment reserved. 

Member 

pg 



O.A. No. 	 Cv 

OFFICE NO'LItS 	 DAlE 	 CCURT'S ORDER  

12.7.96 Mr.A.K.Choudhury, learned l4ddl.C.G.S.C. present 

• and informs that. Mr. K.Bhattacharjee has some 

personal difficulties today and requests for 

listing •the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

Member 

trd 



O.A.No.194/95 	 . 

17.7.96 	 Learned counsel Mr .'K.S. Bhattacharjee 

for the applicants and learned Addi. 

Mr A.K. Choudhury for the, respondents. 	* 

In the course of submission during the 

hearing of this O.A., learned counsel K4r 

.Bhattacharjee appearing for the applicants in the'/ 

O.A. had placed reliance, among others on the. 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support Of his 

rontention that Special Compensatory . (Remote 

Locality) Allowance is admissible simuitneously 

with the. Field Service Concession to the \civilian 

employees working under the Military Engneerin 

Service:' S  

Order dated 29.3.1994 in O.A.No.48(G)/89 

- D.B. Sonar and others -vs- Union of India. 

. Order dated 30.8.1.994 in • O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 	•. 

After the hearing was over it was 4oticed 

that the order dated 25.4.1996 passed by the , l4lon'ble. 

Supreme Court in SLP (CC No.1821) (in\Union 

of India and others -vs- D.B. Sonar and ethers) 

arising from order dated 17.11.1995 of Güwahati 

Bench in, R.A.No.3/95 in d.A.No.48(G)'/89 had\ been 

received. This order cOuld not: be discussed Iuring 

the course of hearing. Hence in order to give 

npportunity to the both' the sides 'the 0.. has 

been placed for being spoken to. 

After hearing the counsel for the prties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of thO'\final 

order from the Hon'ble Supreme Court i'n the above. 

mentioned SLP, namely, Union of India and ohers 

-vs- D.B. Sonar and others. S. , 

Copy of the order may be furnshed 

to the counsel for the parties.  

	

• 	. 	. 	• 	Member 

nkm  



• 	O.A.No.)9)S 

25.6.97 	None present. List for hearing on 6.8.97. 

Member 

nkm 

tg -5 •' 	
4,::) (c. 	;' ô-i 5 -• 

/ 

-97 
fleaxd tirK.flhattaebetj 0e for 

the appUcant and Mr.A.K:ChottdhUtys 

arne. ddI,C.G.S.Cø for the resn 

cents. 

CO1UU3CI of both  sides have 

ted their BubmL&1OflS. Hearing ønciuded 

tdgrnert recerved. 

tic Ver 

Pal 
Judgment and order pronounced. 

10-9-97 	ApplicatiOn is disposed of in terms 

of the direction contained i% the 
• xxxkIrx order. No order as to coats. 

Member 

RX 
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CENTRAL ADMrNIS'rRATIVE TRIBUNAL,GtJHATI BCH. 

Date .f Order I This the 10th Day of ptenr 1 1997. 

Shri 0L.Sang1yineAdm1nistrative Member. 

OANO. 168 of 1995.  

Sri Tikendrajit Brahrna& 23 others 	. . Applicants 

- Versus - 

Uniol) of' India & Ors. 	 . . . Respondents 

4. 

C.A.No. 183 of 1995. 

Sri Gaadhar }alita & 18 others 

- Versus - 

Union of India & Ors. 

0.A.NO. 184 'of 1995 

Sri Baikuntha Das & 14 others 

- Versus- 

Union of India & Ors. 

O.A.N0485 of 1995. 

Sri P.R.Rajak & 11 others 

- Versus 

Union of India & Ors. 

0.A.NO. 186 of 1995. 

Sri K.K.Choudhury & 26 others 

- Versus - 

Union of India & Ors. 

0A.No 187 of 1995. 

Sri Tapeswar Singh & 16 others 

Versus - 

Union of India & Ors. 

188 of 1995. 

Sri Prer Kuinar Baishya & 23 others 

- Versus 

Union of India & Ors. 

C.A.o. 189 of 1995. 

Sri Mhendra Kumar Das & 21 others 

- Versus - 

Union of India & Ors. 

contd ... 2 



O.A. No. iø of 1995. 

Sri Nareiidra Pandey & 2 others. 	. . . ipp1icants 

1.Uniofl of India 
repreented by the Secretary to 
the Govt. of India. Ministry of - 
Defence1Eflgifleer_.inCh1ef Branch) 
Army Head (iarters. New.  Delhi. 

2 .The Chief Engineer 
Eastern Command • Headquarter • Ca].cu tta. 

.3 • Grin Engineer. 
859 Engineer Works Section 	•. 
C/C 99 A.P.O. 

4 • Controller of Defence Accounts, 
. . 4 Respondents Gauhati.  

O.A.No. 191of 19950 

&i Raját Kanti Dey & 24 others 	 • . . Applicants. 

Verjs- 

Union of 1nd.i a 

The Chief Engineer.. 
Eastern Command, 

• 	 H.Q. Calcutta. 

.3.Gai'son.Engineer. 
859 Engineer Works Section. 
c/o99A.P.o. 

4. Controller of Defence Accounts, 
Gaühati- 	 . . . Respondents. 

O.A.NO. 192 of 1995. 	 ' 

Sri lugal Das & 24 others 	 • . . Ippiicants 

.Veraus 

Union of India 

The Chief Engineer, 
Eastern Command R.Q. 

• * 	 C1cutta. 

3 • Garrison Engineer, 
859.Engineer Works Section 
C/O 99 A.P.O. 

4. Controller of Defence Acccunts, 
Gauhati. 	 . 	 . . .Respondents 

O.A.NO. 193 of 1995. 

Sri Ananda Ch. Sarma & 22 others 

Versus - 

1 • Union of Thdi a 

 The Chief Engineer, 
1astern command, H. C). 
Calcutta. . 

 
II 	. 

Garrison Engineer, 
.859 . Engineer 	brks Section 

• do 99 APO 

. . . Applicants 

.• . . Respondents 

contd.. 3 
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,.0No.194of 1995 71 
Sri Mu 1 Ch, Sarkar & 23.othets4. 	. .. Applicants. 

Vereus- 

1 • Union of India 

2 • The Chief. Engineer, 
Eastern Command R,Q.: 
Calcutta. 

Garrison Engineer. 
859 Engineer Works- Section, 
c/c 99 A.P.O. 

Controller of Defence Accounts 
Gauhati. 	 . • . Respondents. 

•OA.No. 195 of 1995. 

William Sn.tth & 21 others 	 . . . Applicants. 
_ Versus -. 

UniOn of India 

The Chief Ftgineer, 
Eastern Connand H.Q. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
c/o 99 A.P.O.  

Controller of Defence counts, 
Gauhat.i 	 . . . Respondents 

O.A. No. 196 of 1995. 

Sri Someawar Bhuyan & 24 others 	•. . . Applicants 

— Veraus:- 

Union of India 

The Chief Engineer. 
Eastern Command H.Q. 
Calcutta. 

Garrison 	Engineer, 
859 Engineer Works 	ction C/O 99 A.P.O. 
Controller of Defence Accounts. 
Cauhati. 

O.A.NO. 197 of 1995. 
Sri C.K.Janardhar & 24 others . . . Applicant 

-Versus- 

kUnion of India & Others . . . Respondents 
The Chief Engineer, 
Eastern Command H.Q.,Calcutta. 

Garrison Engineer, 
859 Engineer VJorks Section c/o 99 A.P.O. 

Controller of Defence Accounts 
Guhati. . 	. 	• 

Mocatos for all the 	1jcnts : Sri 	hra & 
K.BhattacharJee 

I Advocate for all the respondents : Sri A.Kechoudhury v  
ddl.C.G0SC. 

ii 

) 
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ADM

- 	- 	- 
The applicants in the above mentioned 16 (sixteen) 

oiigina1 Applications are employees under the Military 

Engineering Service and posted in various plAces in the 

State of ArunachalPradesh. permission to submit combined 

applications had been granted. Pacts and law involved in 

these applications are same and therefore0 for the sake 

of convenience the original .ipplications are disposed of 

;by this 4common order. 

	

2. 	The Special Compensatory (Remote Locality) 

Allowance was paid to the Defence Civilian employees 

posted in the NEWLY DEFINED FIJD 3REAS and MODIFIED 

FIELD AREAS with effect from 1.4.1993 vide Ministry of 

Defence No .8/37269/AG/PS3 (a )/165/D (Pay/Services) 

dated 31.1.1995 as follows : 

'1 )Thefénce civilian employees serving 
in the newly defined field areas will 
continue to be extended the concession 
enumerated in Annexure 'CO to GOVt 

letter No .W02586/AG/Ps 3 (a)/97-5/D 
(pay/services) dt 25 Jan- 8 64. Defence 
civilians employees serving in Newly 
Defined Field Areas will continue to 
be extended the concessions enumerated 
in appendix 'B' to Govt: letter No. AP 
25762/AG/PS 3(a)/146_S/2/D(PaY/Servi!8) 
dt 2nd MarCh1968. 

ii) In addition to abOve, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field area8 will be entitled to payment 
of Special CompensatorY (Remote Locality) 
Allowance and other allowances as 
admissible to defence civilians as per 
the existing instructions issued by 
this Ministry from time to time." 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS_3(a)/1862/1)(Y)/re8) 

dated 129.1995 as below : 

"These orders will come into force 
w.e.f the date of issue of this letter 

contd. • .4 
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namely w.e.f. 31.145. In other words *  
no recovery, will be made on account 
of concessions like free rations/free 
singled accOmmodatj,n etc already 
• availed of by Defence Civilians as párt i 
of Field Srvice Concessions from 
1.4.93 to 31.1.95..Simi]arlj, no paymeflt 
on account of SrM/s/ScMRJ.) will 
also be made fromi.4.93.to 30.1.95.11.IL 

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry .of Defence letter NO.B/ 

37269/AG/PS-3(a)/7800D(pay,Y$ervjces) dated 17.4.1995 	A 
insofar as it relates to employees postedjp the Newly 

Defined Field Areas aradLnèVIydefined Modified Field Area$ . 
asbelow: 

•The Defence Civilian employees, serving 
in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence CiviliAnS, 
as hithertofore, under existing 
instructions issued by this Ministry 
from time to time. However,in respect 
of Defence Civilians employees in the 
newly defined Field Areas, Specia ----
Compensatory (Remote Locality) Allow-. 
ance and other allowances are not 
concurrently admissible alongwith 
Field Service Concessions • N 	 . 

3. 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr A.K. 	. 

Choudhury, learned Ad1 .C.O.s.0 for the respondents • The-

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (PSC for short), namely. Free 

Ration, Free Single accommodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the payment of 

Special Compensatory (Remote tocality) Allowance, SCA for 

short, in addition to F. ?cordingly the airount of SC44) 

paid for the period from 1.4.1993 to 31.1.1995 was not 

contd... 6t 
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; 

em and was ordered tc be rove rod. niiible to th 

,4 	4riie 	ounse1 Mr K.thattacharfee. submitted 
that tIe 

- 	
' 

ntknUon of the respondents is not sustainable. In S.C. 

oniarvs. Gatrison Engineer (1995) 30 ATC 763 k  the 
- 	 (EL) 	 - 

-1rinal had held that SA is admissible in:additi,ofl to 
-- 	

L 

-. 	PC. In many other cases such 
as O.A.No.124 and 125 of 

1995 etc • Defence civilian employees posted in Nagaland 
(fI.) 

theTribinal had allowed payment of $A. Further. in 

-- 	- 	- 	-. 	---a 

Union of India & others vs. B.prasaa.- b..0 dZ1 	 :1 

1997 _ (IkS) 1055, the Hon'blë &preme Court had held 

-tat upto 17 .4.1995 Special aity. Miowance -and Field 

xeá Special Compensatory (Remote Locality) Al1.oWace 

are admissible together. Thus the applicants are 

- 	 entitled to payment of 

4. 	The cause of action arose out of the order,  

dated 26.7 .1995 issued bCDA 	at-11'that 

is .  Controller of Defence counts. Gauhatl and the 

iorder . 	dated 31.7 .95 issued by the Accounts Officer of 

- 	Area Accounts of Lice, Shillong. A tussle was going 

on between -the administrativeauthorities of the 

respondents 1 to 3 in one hand and the Adit and Accounts 

authorities on the other over the question of payment 

ALI of .SAalongwith F. The CDA, Gwuhati wrote in his 

- No.Pay/01 dated 26.7.95 : 	- 



-p 
As per.MIn of .ef ler dated 13-1-9 

•äertäin Area of Aru.nachal Pradesh have been 
:classified both Field and Modified Field Area 
as well0 Please intimatespecific authority 

• classifying your office location in Modified 
..Iield Area. If located in tnodj.fied field area, 
facility of FSC may be stopped forthwith and 
recoveky if any from 1-2-95 On account of cost 

-of Free Ration/Single accommodation may be 
effected before allowing SCA(RL). 

In future advice of your AAO CE on financial 
matter may inveriable be accepted to avoid any 

• cornlication which has arisen flOWo 

The Accounts Officer, Shillor4 followed it up as below: 

"The recoveries may please be effected from 
• the concerned indirected.invo].ved in the 

following bills to comply will be directive 
of the CDAGuwahati. 

01/Cash/30 dt.29-5-95. 
01/Cash/31 dt. 29-5-950 

3),02/Cash/73 dt. 27-5-950 
03/Cash/51 dt 17-5-95 	 - 
05/Cash/19 dt. 26-5-95 
Ol/Cash/71 dt.30-6-95 

The sy pay bill bearinq voucher No0 O1/Cash/ 
69 dt. 29-6-95 on account of payment of SCA(RL) 
is returned unpassed for the reason stated 
above." 

Operation of the above two orders have been stayed by 

the Tribunal at admission of the present original appli-

cations. 

5. 	The decision of the Tribunal in S.C.Omar(Supra) 

was based on the its decision in D.B.SonaXl.and others. 

SIJ? No.17254 of 1995 filed by the respondents was disrni-

ssed by the Honsble  Supreme Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995 D.B.Sonai and others 

RA 3/95(0.A.48/89)and RA 4/95(OA 49/89) 1  and some of the 

other cases referred to by Mr.K.Bhattacharjee were 

subject matter in Union of India and others vs. 

B.Prasad, B.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Iionble Supreme court in that case. The 

Hon'ble Supreme Court had held in the Order dated 

contd/- o 
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17.2.1997 in that case that upto 3.7 .4.19,95 the .eriioyees H' 
are entitled to both the Special Duty Allowance and 

the Field Area Special Compensatory (Remote Tocality) 0 

Allowance and thereafter tonly one Special allowance 

In 'terms of the aforesaid order dated 17 .4.1995 .irthér . 

as regards payment of Special. Duty Allowance to Defence 

• 	. 	 civilian employees posted in Field Areas and in Modified 

Field Areas the Government was directed by the Hon 'ble , 

Sipreine Court to modify the, order dated 17 .4 .1995' and 

issue the necessary corrigendum. It was also directed 

that Union of India is not entitled torecover any 

payments made of the period prior to 17.4.1995. In the 	I 

impugned order No.Pay/01 dated 26.7 .1995 the CDh had 

• 1 	 referred to the letter dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of Aruna-

chal Pradesh as Field Areas and Modified Field Areas 

and sought clarification, as mentioned therein. Mr A.K. 

Choudhury, learned Addl.C.G.S.C'submitted thatciassi- 

fications of areas were made under letter dated 13 .1.1994 

and not dated 13.1.1995 • Mr K.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

Apart from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17 .4.1995. The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17 .4.1995 by the 

authorities under the respondents No.1 to 3. From the 

Impugned order No.PM/l/306-CI dated 31.7.95 issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Ccmpen 

satory (RL) Allowance made from 4/93 to 1/95 through 

contd.. .9 
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tne vouc1ers mentioned therein. In some of the original 

applications under Consideration however, the CDA, 

Gauhati was not made a respondent whi le in all the 

Original Appljcatjo5 the 
Courjts Officer, Area IlCcounts 

.& 
Office, Shillong was not made a respondent. In the facts 
and circumstances stated above the respondents 1 to 3 
are directed to Communicate to the CDA,. Gauhati the 
clarification3 sought for by him in the impugned order 
dated 26.7 .95 as mentioned above as 

SOOn as it may be 
possible. On receipt of the Communication from the 

Immediately.-'Till such action is taken by him, the 

respondents the CDA,  Gauhati shall take appropriate action 

operation of the impugned orders in each Original 
Application shall remain suspended. 

With the above directjo, the origini applica.. 

tions under consideration are disposed of • No order as 

to costs. 

/1 

d/_. MEMBER (it) 

1ir I 
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CH2L )i.:i ITRT4 	aLLL U. ! Jic: 

GAULATI. 

1R.i1 cation No. 9 '9 5 

IN TH MATR OF 

Sri Anil Ch. Sarkar and others 

- 	 , . . S • S • 	 a1i.L 

-Vs - 

• Union of India and others 
I 

It is respectflly submitted fot the applicants:-

1, 	That the app1. cents have subnii. tted a joint appli- 

cation seeking relief of paent of allowances and service 

benefits as admissible to civilian central Goveinient 

employees in tes of office memoranda dated 112-83 

I 	and 1 • 12.88 of the NInIS try 0 f Fn en c e (ii epa rtni ent of 

xpenditure) of Govezflinent of 4dia. 

2 

2. 	That from facts of the case,it ioulcL be clear 

that all the application have a common caue and interest 

in it and as such the joint application deserves to be 

entertained as p rovid ed by ale + ( )o f the p ro cedu re Ltiles 

in these premises it is prated that the I-Io&ble 

Tribunal may be graciously pleaSed to peitilt filing of 

single application by all theapplicflts jointly for 

ends of Justice. 

'VL Ck. 
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i, rr i . . 	
.. C• t 	> 	 a :rL 

of 	 p1oti 

under the Crion Engineer, 859 Engineer Work 

tio n C /0 99 P.O., do h er eby verify that th e 

application are true to 7,yr knowledçe and helie. 

Date : -  7- /~,  19 
A w "i i- 	. i)cirik&i. 
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PNDIX: 
FOi4S: 

FORlI: 

• 	 iLICATION UIWER SCTI0N 1 OF THZ ADMnIsTRATrJE 

TRImNAX3 ACT : i8 

• 	 itle of the, case:Sri AnIl Ch Sarkar & others 

• • .• . .plicantS 

- 	 Union of India & others 

I I • • • • • • jL-.0gE-_d fltS. 

INDEX: 

NO)eitQflOfdQ.efl ts reliedon 

1Application 

2. nnexure A : copy of letter dt1 26.12-95 

3 nneireB ;Letter dt1. 31.795 

4. kinexure C :• Copy of Memo dt i-i--i 2-83 

Jnnexre D : Copy of Hemo dt. 	1 1288 
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1 

Note : Other dcuments to in the application are 

seized and possessed. by ad happen to be in the 

control, custody and power of respondents being 

corres pondence in of'ficialchannel and may be 

required to be pr oduséd by respondents1 

&IGNATtJIE_01? JPPLICANT 

• FOR U83 Di.  

OFFIc2 : 

DAIM OF FItJflG 
SIGNATUR 

• 	 • 	FOR PEG DMAR: 
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DT 	iiLTI 	LThL i;aBUiT: GUFI 

(1ri nil Gb, ar:ar son of Late .iarat i. 3arkr. 

(2) ri J'alll Abmsd son of Lat Lid..saf, 

3) Ed. .:i1ai son of Late Bala Liya. 

+) r1 C.i. ana son of Lae Aijh 	hanna 

(5') ri P.0 Bachar sari of Late .C.Bachar. 

(6) ID. aIa son of Late 	jb haina. 

.sri ;Ei. 	Tripathi son of Late .d..Tripathi. 

ri P.N. Das son ofir1 Hodora i)'as, 

akra Bahadur son of Late B±'rkha Bahadur .  

.'ri Debender ingh son of r± sher 13ingh. 

(11)3ri Eoheswar Prasad son of Late IPrasad. 

(1.2) ri Dhann a 	e r, 

(13) iJ ri haxn 3hsr 1ingh sari of Late 	ani. 

(1 1F) 3r1 abir 1sari son of Late 6aruat Ei.ya. 

C i)ri i.C. arkar son of Late 2i M. arar. 

(i6)rI, à,C. - )as son of Late 	an Oh. Uas, 

(i) ri bL Gupta son of Late Ohekur ba. 

(1)ri. iukb Pal son of Late sha Rar. 

( 9 ) ri 3abadur lliiapa. 

(20)ri Ianak i3ahadur sonof Late iiin Babadur, 

(21)ri Irishna Bahadur SOri of Late Bahadur.  

22)ri L.B. Ohetri s on of Late 3a1 abadur Ohetri. 

(23)ri Gobind waiy son of Late Lachuman. 

rI uran ±ro son of 3 r± 	cLra iänta Jxo, 

,..ali emloyed in .4/ 11  

- 	 under the- 

1L C 
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thder the Garrison nginer, 

89 nginer Works ection c/U, 

99 	P.O.. 
LIS • •• • 

-V$- 

 Union of India 

rpprenented by the 	ecretary to 

The Government of India,iiin1stry 

of iJefence (engineer -in Chief's 

3raicc,inay Head Quarters), New Delhi. 

20 The Chief kigineer, 

Eastern Gommand 	i.Q,, 

Calcutta, 

 Garrispn Enginecr, 

859 igineer Works 	ection 

C/U 99 	.P.O. 

Ii. Contxller of iiefence,. 

ccount, 3-auhati, 

•• .SfltS 

TFATIQLj 

1• Particulars of oiter against which the app1icaton 

is made,. 

• Letter 1o, P4/1306-CI dt.31.7.95 issued by accounts 

officer directed to recoVeIr special copensatory 

(CiIL) allowance fioni +/03 to 1/95. 

 : 

The applicants ieclare that the subje Ct matter of 

the ozier,..,..3/ 

QL- 	k Q  
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the ox1er against which they want redressal is within 

- the jurisdiction of. the Tribunal. 

3.Lirni9fl_ 

The application ftr der declare that the application 

is within the limitataon period precibod in 

secion 21 of the Administrative li ribunal Act, 

198 5,  
)+. Facts of the Case : 

I- 

	 1 	That the application are civilian ie fence 

employees of N ilitary igi.neer ervi.ce Jepartment 

,p1oyed under the respQnd ente and as such the a 
applicants are posted to work at high altithdes 

of Aiiinach aJ. P rad e i, a had, remo te and co S tly 

arsa wher a necessities and essential services of 

life are very scarce and are available only on 

paying abrormally high prices.. 

2. 	That the central Government oriered for 

p aym ant a f sp ei al duty and sp cci al co mp ens a to ry 

(Remote Ia caLl. ty) allowances to 'its employees 

posted in the Nofth -astern Region of the countr 

to attract postings to this rernot and costly locality.  

The fieled sT1cC concessions were extended to 

the civilians by thb Government of Thdia,Ministry 

of Defence vide therin letter dated25-1-64  as amended 

fio time to time The appliants are in receipt 

of modified field service concessions are also 

being paid to GItF staff posted to this area. 

dated,. * * . 

/ L C 
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That the need for attrecting and retaining the 

service of competent staff for service in the North 

aster .n Region comprisftg the seven stats including 

!inachal Piadesh was engaging attention of the 

Goveniment and with a vew to review the exiting allowanc 

es and service benefits. to emplyees posted in this 

region, a committee under the Chairmanship of Secratary, 

)epartmenof personnal & klmin.istrative Befo nns was a 

appointed and after consider ing care fully the 

recomrnandation of the committee , the pr esident-bf 

lhdia was pleased to deside in favour of allowanc es, 

and benefits being continued as modified by GoverLment 

of Iidia office iiemorandam N6 20014/2/83-3.IV of 

iinistr y of I.nance (i)epertment of Expenditure) 

issued on 112-83 subsquent there after another office 

1ieinorandum bein 111o,2001+/16/86/. II 	(3) 

dated 1-1 2-88 was issued making some imp xveme nts. 

in allo wancesand facilities to employees posted in 
S 

this Region. 

4. 	That such allowances and facilities were 

admitted by the audit authorities in the past. 

reference in this connection pay be made to letter 

io.1350/ ,&/26 23/RIC (3)dated 20-2-87 of the C.W..E, Tezpur 

t. 
	 Whereby Miniatry of Finance, i)epa.rtment of .xpenditure 

office Memorandum NO. 20014-/+/86-E-IVdated 23-9-86 

making special mention of the emplo yees posted in 

Aiun achal P rad e sb and to letter No • Pay! 2+/ IV/ PC 

dated 20-2-87 of the C.D.L,Giati. 

+)That such. .... .5/ 

co t  
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5) 	That,iowever,i.fl so far as special 

compenating aJ-lowane in concerned the C.D.A. 

&auhati as par letter 1/D d t. 31-1-95 and 1 7-+-9 5 

aLLou ed the applicants to the wi thd raw the ben e fi ts 

with effect from 1,+.95 insted of 1.12.93. The applicants 

begs to state that they have withediow the said beEefits 

as per the order of the authority, from 1.+.93 under 

piotect. 

Be it state d here that with regarded to 

sp e ci al Uuly allowances as.. per memo d t I +. 12.83, and 

1.12.88 1  the applicatiOn has filed a pEtition No. 

O.AMO. and after he aring thematter your lordship 

was pleased to dismissed the petition on 3.7.95. 

7. That on the long part of July the petitioner was 

inforned by the office that C.D.A. Gauhati vide its 

letter No Pay/Oil I dt. 26.7.95 has directed the 

Tezpur &recovery the amount of S.C.A which was paid to 

the applicants 	1,4 .93 to 1195 pending clerifica- 

tion fiom Ministry of Defe flee. The arear price 

to 31.1.95 will be paid after re ceipt 

cIa ri 11 catofl from the inistry. 

(Copies of litter dt.26.7.95 and 31.7.95 

are enclosed her e to and marked at 

nnexure - and B. 

81 	That the applicants begs to state that the 

authority has already gabe to its local Audit 
Deparbment to recovery the said arnount as CA which 

was paid earlier to the applicants from the salarise 

inspite of the O.M. dated 1 )+_12-830-128 8  

conted ........ 6/ 

k k. 
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(Copies of O.N. dt. 1+.12.83 and 1.12.88 

are enclosd hereto and marked as 

inetre C,& D), 

5. Groundsfor e1i efwitleglroyio: 

1) For that the applicants ar e entitled to special 

compensato ry allowances as per office memoranda 

dt. 1+-12 -83,  1-12-88.in
, 
 as much as the memoranda 

have been made applicable central Govt.ployees 

and cannot be discriminated against. 

For that the departmental authority have been 

• 	seized of the matter since after 1,12.83, inital1 

• 	by making payments in accordence with office 

• 	memoranda dt.1 1+-12-83 there after by making orders 

S toping such paymen'  and directing for amount 

already paid that to without seeking any 

clarification- is gross violations of the applicants 

• 	 right which is guarantedd underthe cons U tu tion 

of India 

Fbr that not with standing jaq yment of.  SCA to 

the GRF personal they being entitled to allowance 

and bebefitsUflder O.N. dt.14.12.83 and 1.12.88 

also, the appJ_icantsare also entitled to such 

allowance and benefits., effective from 1.12 .83 

but the seine was given effectfx from 1.4.93 

• 	 which deprived the applicants from their 

- 	 legitimati right. 

conted .. .... .. / 

IL Cf\.  sool ~,CJL 



•' p  

-2- 

Bb.r that the respondent fail to. unders tand the 

oier cit . 3.795pased by theis Hon&ble Tribunal  

in letter and sprit as:  such the repomdents issed 

a direction to recovery the SCA from the applicati. 

• 

	

	which is miscerriage of justice toward the  

applicants.. 

Fbr that the applicants bein posted to high alti.tud 

of Axunachal Pradesh the necessities and ese.tiaJ 

services of life are carp at such places and are 

• avaliable only or payment  of obnaaJly hih paces 

wich is for what unless the applicants are compen-

sated by making payment  allowance and servce 

benefits as per officefliemoranda dt. 14.12.83 

and 1 12c88 they shall have to face  grave. Jijuncti 

aid sericus injury that decided to be remedies by 

protecting that from the vide as discrim nation 

that is guaranteed to them as citizen/public 

employees under Articles 1+ and 16 of the cons-

titutes. 

Dets.oftemedies exhausted: 

The app?±càits declare that they have availa-

ble of all the rernedies.available to them under the (i'è' 

relevant service rules, etx. as would he revealed 

from para + and 5 above. 

Matters not previously filed or pending with any 
other Court : 

The applicants ftirther declare that they 

have not ireviouly filed an y  aplica.tion, writ 

petition or suit regarding the matter in respect or 

which this application has been made before any 

Court or any other authority or any other 

- çi. S c& L 1&i-' 
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authority or any other Dench of  the Tribunal nor any uch 

application 1  writ petition or 5uit ip pending before any 

a them. 

2e1iefo utht: 

The recpondent amy be order/directed to any 

pay to applicant thepecial companatinq allowance in 

accordance with P.M. dt. 14.12,83 and 1.12.88 of the - 

C entr el Gov ernm eht as r ef erred above and be f urth er p1 eaq ed 

• 	 to ct aside and uahed the order dt. 

(nnoure- A) and 31.7 .95 (nneure-B) 

Interim Order if any Predfor 

The repodént may be directed not to give 

effect of. letter dt.26,7 .95 iued the 'r. A.o.(D) and 

letter dt. 31.7 .95iued by .A.O. and alo be directed 

not to recover the arrear amount paid to the applicant 

pending the clerefication from the Minitry of Defence. 

10, 	In the event of application being tent by ritere 

post etc :- Not ap:iicabie . 

contd ...... 9/ 

A 	C . S c 	C 

I 
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ii. Particulars of pot&l Order 

or P.O. NO, 

filed in rep€ct of application fee 

& dtc 	 Iued by Gaubati Ecad Poet 

Office fee Rs. 50/- payable 

at Gcubati i annced hereto. 

12. Lit of encloer : 

VERIFICTION 

I, ri 1-nj1 Chandra nzarkar o of Late 

tzarat Chandra arkar, €mploy eed under the Garrison 

Engineer, 859 Engineer Works tection c/o 99 .p.Oe do 

hereby verify that contents above are true to my 

knowleje and belief. 

(i 

Dated :- 

	 IG N A T U R E 
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Capy,Gf ti.M ushttL 1ttcr N 	Puy/O1Z ateu 
, 	• 	 '5' 	

••, 
; tf 	 • 	 . 	 ',.. 	. 

• 'Sub •.z PAYtEPT (iF 5Ci (L) IN UESPECT CF IJ3 TFI.L _Th_- e_ • 	 -- - '--
S ti Stt 

it lies 	bin intiratmii by yair AAO CC that 	yrnt on 
¶;:Qtt'nt 	< 	tjt 	3CA 	() 	(ILnjth FC) 	ha' 	bn 	rfli.i 	to 	In4usttja3. nn1 	ir 	th 	poci; 	fir 	1"4'93 t 	31595 in 3pite 	cr 	• dir 	qtr,n 	4th cuijt0 	• ,••,• 	 •, 

•1 

' 
- 	•1 • 	. 	. 	A, per 	'j/Q 	lotter 	3l1-9 	.,nd 	17*45 	 tv111une ' 	 •, 

• 	MrV.tntnu1y 	Lne 	1u1f1Fte1 	4rsIre entit1J t.SCA(flL.> 
... 

•• t4rnf' 	1-4'-I3 	nd 	Field 	$arvjc3e cancessiln 
though 	thu Gc,jt 1 	 •tj 

• isjuej Un 31,0e9.:' 
- 	ThQ 	'Oardinf Pa?nt ri. arrr 	áaunt'C 	(RC) fo • tti 	;ri 	i-4- 	ti 	31'1j!5 	&n 	cV3ry 

.' 

ri' Fro 	ation/ 
a1icy 	aV-L1c1 	it 	UfiiiL 	rc:r4c3 . u3.th • • 	hIQhtz 	auGLLt 	tuhurity 	rii 	cinriricatien 	i 	C 	u1stLer 	tf 'of' Oofno • 	3 ri 	i 	ti1 	undc 	cni/, 	wit 	:'L!.n 	&1 

time it 	been decida ,11 th.t, reocv3ry Qp aà*t 
üCdy aVr1SJQ4 Priar ti, Iuy rt ba 	3I.-Iij url y  and 	payn'3 nt oci nrcaunt 411f; r 5/c 	r.y nut.h(s made tor-tha pird 1".4".'93 to 	31i95 

\uay 	u 	n1tt1'tr 	n 	,C(Vv Rtiin/ its bej0 nvitt1ad.' 	 • 
• 	 • 	• 	, 	:, • 

• 	
'n view c.? pondnq c1arirjotjcn r 	arin 	piiQfl' ,e?' PraViL 	 o? U;jtcncu lottur •. 

• 	dt 	 17r45.pn.nt 
en anarunt rf SCARL) rr' tho pariod 1'.4.'93 nnuards 	1rnady..sdo''js 

' 
•ji1j 	in 	unuthgrj,d on 	raqu.Lrjng rc*jry 	1UmPSnI.?r.m thn tri cnLting py biUa .uitht 	ny 	 and jntjmGted 

• 
tu .thiu 	aerjoi 	aT%ti Shjij.uflr)(,1 	ry 	!ntrac; 	to !)rfactocvr:ry in1urtp..oum •. 

.. 	•" 
• 

•.• 	
• 

A3 	)OL 	1in LJ(' Uil' 1tt,r cit 13"1,j ertjn Arna oF Arwoah&. • Pjj 	h:vo bnQfl 011'14 bvth FW4 arul !icdjejcd:Fj1d Arej ' 	 '• • 	F 	 .tntirto fpocitjt 	euthrity 	13Jirying,ysur, 	' 'rjj.1atjer 	in 	Qd!riQi FiølfAZ%a1 

,.. 

••; 
Ir:1ootf:inmpdjri • 	id1 	f'acility uP V8C may  be otepp* 	ftrthwjth sind .r!coIery 

• 
• 	ii'. my rr,z 1-1--95 	cii 	Ocrtin 	vf oest 	1P Frao 	Rtjcn/ajnj, 	',;: 	•' 

• 

• tct"rtrdatjw' 	uay be of'('ucted ba?rø 1nunr) SC(RL). ' 

In rUtUQ 	 your AAO CE cn 	Lnnot1 	tor. rny 	• invrjQb3hn be QQ 080 t0 dto 	Uid 	ny • 1 iC1tiflwhih hY 
• 	• 

• • 	j• 	 • 	• • 	 •. , • 
• 	• 	•• 

• • A.  • • 	•. 
• 	: •' 

••. 

/X'.<tuX1.. 
• 	 '•••••: - • •a.• 	() 	- 	•• 	• 	• 	', of 	 • ';" "• • 	• 	• 	 • 	-'• 

Al  

Cntd. 	,P/2 

'. 
•/•••' • 	 •• • 	• 	• 	

• 
• • • 

• 	• • '• 

• 	• 	• 	 • 	• 	•• /• 

-•" 
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to 

fl C F.
W.tu 	 A/113/rri dt 7795' 

	

• 	O5 	Ji 	 J, 	irct,t'  
to p1oo thà cmount to 

SCtt(iL) Payment undTr iXo and eirfeøt roao,; 

	

• 	 : 	
in Lw;p_.Ji!l,i,k() may nt b  

	

• 	 i31C 	3t6pQd 	 V  

tj P/01/105 	•: may be rr&,'rrGd t 0  

• 	 V ' 	 • 

• '•.i...CC 5 hIllong Zno  
iUOg 	 fl XTH A 	uç i I 	

•, 

	

• V  V 	
GE 89 	to orea rcuvary in Lpq'm ( • V 

V  V V 

 of I V3c3u1 	Untharjsg. PQflt. V 	 V r SC.4RL) to oar.n! Civtlin$IVjfldjflQ.. 	
V 

- 	 I 	

• 	 iirl1 uJ.Q4 	 t 	
I 	 VV: I ri R 	itn/3it.,. 1iUiaU'Odiui 	

I 

	

V 	 . 	

nr irw thto5, CjU.1atudVI,, 	• V 

	

VVV 

.: 	 •.., •. 	
. 	t1iidFio 

dL 	
ld Arca n3 pa r V/Ob1Uttor 

• V . , 

	

V 	 .. 	

. 	 . 	
, 	

V 	

V 	 • 	 V 
V 	 • 	 • 	

. 	

. 	 V 	 . 	

• 	 V 

	

Tozp 	. 	tür 	 . 	

• V 	
V• 

I 	

I 

'1 	1 	

• 	
•••' V• 	

•f 	

• 	 } 

V 	

V 	

I 	•' 
- 	

• •• 	

V• 	

: 

	

V 	

• 	 V 	
I 	

. 	 • 	.... •V  
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V 
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.. 	4oeunt5 W'fico, Z.urp ViLi, 

.: 
:l 	

lttu; nO,  PI1/1/:305.u..c,I dt 31.'7.9 	 . 

5u zPECIAL CP 	TOv(L) ALLUJANCC --- - 

it h 	been diinctcI by thu CL)A Cuuhatj to 	 tt 
14.aount on acuunt P /3 to /g iriti, 'rru 4n.Utryor 	 Thu orr'3ax'.. ijr to 101. 95 will t)Q r iU if i8 r cô.ipt ; 

niaiy. 	
r (l:'jfjoatjA ?oj the 

• 	
. 	 . 

•As 8th 	pyr 	 rr 	4/3 tn 1/95 
•1

n tho bv* 	cant thu 	 J.)wnqun&a hve bagn noted ,•. 	CJ fr y from tho pay bi1l 	s 	 • 	 :. 
Th a r 3cvro3 aiy PlOa3 b 	r4t 	um tse oGnoced ndjote 	nvrJjQd tie hz rillGujnq hijjj tu ctnly will be., dirocLjvu a 	IkL LJP Cut;aha;j, 

&fl/Cu?31,/U d t 	. t, 	: 	 . 	. 	.. 	 • 
0. 

2 	L'1/Cu3h/21 dt 2 4 '3 

3 	O2/Ca/73 dt 27 0 ,95 

•4) 03/Ca3h/51 dt  

6) O1/a3h/71 

. 	Ths u y  pay bill bdaritig vuQhór No. U1/Ch/9 tj t 	
. . 

.29.65ori a0count CF Piymnt of 8CAuL) is returned.unpasced ; 
• - ç1'. 	th ra3i QttO ab;a.' 

I... 

	

• 	. 

( 	ireçh ) 	 • 
Acaunt QP'j)r 	 . 

	

• 	 ..• 	•.. 

- 	.*-.••----•.---• 	 1•.. 

	

• 	 • 	. 	••. 	• 
.• 	 ,.. 	• 
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1) •\ 	1 	1 (vi I 
A4 

1- 

1UW 1kLII1 the 14th 
DiA1LtWL 

O _LL 
'L) LiYLL JL!iL 	L 4iui 	i) 

L. 	L t4 	 oj 
¶tho fled Cr a ,V%muotina nxa retainIng the servioes of competent 1'1OC3) JO 	J(Vi(( iX Thu florth I ari tnin .[ion c o rp -rl ulnC th 	ttoi 

I 	11, 	Ct!h nJAVIII III 	rg'j. .id j3 T ipU.c 	L.fl 	' U Ui 	I nj 
oS 	uh1 tridwjt anu Iitor 	hut., been, cp,( )in ttu .ith'n CI tho (Qvcn1w2t for CoLc 1"9 The Qovesi:nt had appothtci 

1,011ttcc under The UhL.rLl:Jt1d 01 Ucoretary l)cp.trt::,tt of Nrririe), 
Ci01'Lr, to 1Cvi(I thi Oxtuting a11QW(ui('U U2L1 Lao ..i-Ler 	Luj.bj to thc vrx'tu 	tciic o f Civ).jLn Q tittr.J. 	 ITIF- 

F)I)TV"na, wthc The 'Ultf3 rejon. & to nuggeat jU.t1it)Lu tir,rov>.. 
[1 Th(3 	eecflinciatLon 0 .1 Ue ü ti:it t Leo have 1)C1k C JC: tU.Ly 

by ttt: ()Jvcrnit uial ttt P..Cujdent is mW p1C:'.Liet to 
U t(,llo4O 

N 	ir1u 	n f' nnL f 	 t 

ir1) 	bea f i xe a 	tuwie or poottit 	ol 	5 	c'iu 	t 	a 	tint 
.'C' orliOCXli 	IdUl tuiviotI 	ui 	RJ 	 oi 	J.ct 	cuu 	. 	ut it  

141 1 1 1 3 	lor oftjoerLI with 	molL. 	Ut.\JL 	11) y&UUU 01 	tJJX'Vce, 	PctioUs 	of 
iv(, 	traiIIII1 ,71 cth. 	in 	xucii of 15 day per year 	'ii.i b 	iXl- 
dixig couritin 	hc '/3 tenure p(fi.od 0i. 	yca.'u. 	OfIi!rU, on 0O)1c- 
tiOfl of tho 	£i:ed tcnurc 	'f ucivice 	ixs.ntiorn.t Qb0'dt 	iy be (oui- 
derod forpcotthg to a etRtiot of Uir choLcc a 	 c tioeible. 
3aurraotry rerforxce of wItic3 for the prterthcti tcnu 	In 
i, 	flirth },23t j1 b 	(IVC1t. dUO rottjon iii 	tltt i'&30 O 
itl 	offlecro n the mtler ofi. 
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'oaLJee in o<jcmjeu 01' P.2t)1tu uL'vt0e as well ao whcni the cuioyco 
• 	ob:aiCd iE3 piOprcu to zitay 1 01 tcr. The adutwjibl; deputttion 
• aiJ,otanee will aloo continue to be ptid aurinLc the pe.ioU oL 
dcputtiun so ext flOtU e  

(r) rroro lion in cadte po&$to; 	 . 

(t) (('ptt.t5.ot to ' cTrt.rrI t4mure poBto; anu 
(c)CUU1,T0 o 	 - tr;j1tix 	abroad. 	 . 

The e!iet31 reQuircrient ol' at 10t three yCal'EJ Crviee th a 
Ut(i pC i. bt. tC 	'Li) 	ti1 tCflnr (1et)utatiox1j nuy a10 be relaxed 

S  i14o yCZi.rU in 	 arei ol' w'ttoriouii ucryjec in 1Axt' lortt1 
L\,t. 
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• 	(1s.ny py 1LLtt C  Th 	 J':roo 145.11 be udod.t.wiul. 
• efreot irow 	7 -i9t3 2 ir tb co of oaa 	 • 	 0 

• 

	

	 a •• . 	- 	 .._•_ •_i_• . 	 . 	 0 

2 
• ' 
	he rate of !1jo,anc wilL be as £ollowijfot tte whole of 

tanipuc 

. 260/.. 	 ba 40/.. pm, 
Py tbove Fi. 260/.. 	 15% of baaio py 8ubjeot to • 

• 	.• 

 

2A.7.,  1. rium of Rs, 15 0/.. pui 	0, 

rute&. of th a1jowce will be as £ollow- 
00  0• 	• 	(a) 	 25 of ay subeot to iiininuiit 

'0 • 
	 Or 	50/.. and n.ixiuum of 	0 • 

• 	
0 	 0 	

- 	C3. 1)0/.. p.m. 	 0 
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IN THE CENTL AD.Ml 1NIST"ATIVE TRIBUL 
— - 	 GAPJT1 I3NCH 

GUWAHATI ID, 'N 
In the p4'ter of s- 

Ile i 6r(rng 	).A. NO. 1944F 1995 
• 	;HRI A C SARIAR AND OTRS 

t*iU 	cfl 	
••Q• Applicant 

- 	-Vs.. 

Union of India & Others 

• 
0 	

100. Respondents 

written statement for and on behalf of Rspondents 
Nos 1. 2, 3, & 4 

I s  Major M.K. Arora, Garrison Engineer, 859 EngIneer 
Works Section, do 99 A.P.O., do hereby solemnly 

affirm and sy as follows ;- 

1) 	That I am the Garrison Engineer, 859 Engineer works 
Section c/O 99 APO and Respondents No 3 in the case, and 

acquinted with the facts and circumstances of the case. I have 

understood the contents thereof. Save and except whatever is 

• specifically admitted in the written statement the other 

cnterAticns and statement made in the application may be 

deemed to have been denied. I am compentent and authorised to 
file this written statement on behalf of all the respondents. 

2) 	That the rasponclent beg to state that the special 
Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India, Min of Def letter No B/3 7 269/AG/P3_3(a)/165/D ( pay/ 
Services) dated 31st Jan 95. The order came into effect 

wef. 01st Apr 1993. As per Govt of India, Min of Def letter, 

, it has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

to the Defence (ivilian employees on representation from 

all Defence employees of thi4iorks Section during the month 

of July 1995 the payment of arrears of SCA (RL) for the 

peric from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAKING from the employees that "Any over 

payment of arrears of SCA (RL) that may be found at a later date 

is refundable to this office. 

3) 	That the respondents beg to state that the amendment to the 

above order was IssUed vide Govt of India, Min of Def letter 

Contd .... P/2 



(2) 

Nod. /37269/AG/PS-3(a)/730/D(Pay/Sev1ces) dated 17th April.1995  

regarding Field Service Concessions to Defeice Civilian Employees 

serv.in 9  in the newly defiaed area under which it has been 

clarified that Special Compensatory. Allowance (RL) and- other 

Field.Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SA (RL) for the above period CDA Guwahati issued 

instruction to this office and Asstt, Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 	 * 

irregular and be recovered in lump sum as the employees are 

availing field service concessions. Both the concessions i.e. 

SCA (RL) and FIeld Service Concessions could not be granted at 

a time. The matter is under examination In consultation with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service) 

dated ith Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under *- 

1Thee orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SDA/SCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of DeE letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/ServiCeS) dt 12th Sept 95. 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Krns away from 

Tezpur at the height of 4749 ft from sea level where eveu 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Baad on this fact, the Govt of 

India, min of Def has declared this area as Field Service Concession 

rea -wherein the pacilities for field concessions re being enjoyed 
COflt,,p, 
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t'y Dftnce Civilians Emplpyees as per Govt of India, Min of Def 

ietter NGq  4/02584/Ac/PS.-3(a)/191/S(Pay/Services) dated 25th Jan 

14 as rnoifjed vide G•vt of Indii, Min of Def letter No. A/257/ 
AG/Ps"3( b)/i 4-S/2,/5(pay/Services) dated 02nd March'168 

in view of the clarification received on G.vt of India, Mm 

of Def lett.er dated 31zt January'5 and 17th Apri1'5 vide Govt 

of In&ia, Min of Def letter N.. B/3725/AG/PS.'3(a)/1862/D(Pay/Se- 

rv.ices) dated 12 Sep'5 the recovery of arrears of SCA(RL) for the 

period from Olst April'1993 to 31st Jan'5 is required to be made 

as SCA(RL) and ether all.wances are not c.nc*rrently admissible 

al.ngwjth Field Service Concessions. 

at 	That the Respondents beg to state that on perusal of our old 

records, it Is revealed that the Civilian employees of this •ffice 

were granted SCA wef lst OctO1986 vide Govt of India, Min of Def 

letter No, 20014/5/8/E-IV dated 23 Sep'198. The scA(RL) was 

c1aim''d In respect of this office for Defence Civilian Empl.yees 

- through the regular pay bill for the month of 12/6 but the same 

was disallowed by AAO Shill.ng stating that since field service 

conicesslons are being enjoyed by the employees of this office and 

therefore no SC1(RL) is admissible. In this connection para-4 of 

letter dated 23 Sep'198 is relevant. It states that where the 

hill compensatory allowance or any other compensatory all.wance is 

more beneficial the same may be allowed in lieu of special compen-

satory a11ownce. In ether words mnly one concessi.n is admissible 

at one time, The payment against the Intention of Govt order cannot 

be authorized. 

In view of the present •rders received on the subject, it is 

very clear that the SCA(RL) and availing of field service concession 

at the same time are not admissible. Hence recovery of arrears of 

SCA(RL) for the period from 1st April'1993 to 31st Jan'15 is 

required to be made as per Govt of Inda, Min of Def letter dated 

12 Sep1995. 

The irregular payment amounting to Rs. 22.0 lakhs made in 

account of arrears of SCA(RL) for the period from lst Apr'1993 to 
31st.Jan'95 is required to be deposited with Govt as the Defence 

Civilian Ernplyees of this office are enjoyed field concession. 

Since the employees of this works section have been paid the 

SCA(RL) for the period from 1 Apr 1 3 to 31 Jan'95 which is irregular 

in terms of the existing Govt orders and the latest clarification 

received from Govt of India. Mm of Def letter dated 12 Sep'95 on 

the subject, no Sc(RL) will be admissibl* concurrently with field 

service cnceSSIOfl. Hence amount already paid termed as irregular 

is required to be recovered from the employees. 

C.ntd... 0 .p/4 :.' 
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5) 	1 That with reference to pararah 1 of the application the 

repndents beg to state that an representati@n from all the 
Defence Civilian Employees of this off ice during the month of Jul* 
1595 a  the payment of arrears of $CA(RL) for the period from 
1st Apr'1553 to 31st Jan'55 were made after obtaining the undero 

taking from the employees that " any ever payment of arrears of SCA 
that may ibe found later date, is refundable to this off ice. 

On 'pqymerit of arrears of 3cA(RL) for the above peri.d. CDA 
GLiwahti issued Instructiens to this office and Asstt. ACC.Uflt 
Officer vide his letter No. PAY/91/Ix dated 31st jul'1555 that 
payment of arrears of SCA from 61 April'1593 to 31st Jan'55 made 

to the Defence Civilian Empleyees is irregular and be recsvered in 
lump sum as the employees are enjoying fie'd service concession. 

Both the concession i.e *  grant of SCA(RL) and availing of field 

service concessions culd not be granted at the same time. The 

matter is uri.er exarninatin is cnsultatiGn with Ministry of Def 

in crinecti.on of Ministry of Defence letter No. s/3725/AG/15/ 

P$'3(a)/D(pay/Services) dated 31st Ja*'55 (Annexure-I) as modified 

vide iiTh of Def letter N.. B/3725/AG/PS-3(a)/73S/5(pay/$ervjces) 
dated 17 Apr'1555 (Annexure-II) 

l) 	The both reference to paragraph 2 and 3 of the applicati.n 

on the respondents have no conunents, 

U) 	That with reference to parajraph 4(1) of the application the 

rpndents beg to state that this being the remote area located at 
a distance of 14* Kms away from Tezpur, at the height of 4745 ft 
aeve sea level, the esaentLal cernmedities are being obtained from 

S 
	

Tezpur by local marchants and thereby the cost c.nunedities are very 

high. Eased on this fact, the Govt of India..Min of Def has 

declared this area as Field Service csncess.i.nal area wherein the 
facilities for field concession are being enjoyed by Defence Civil-

ian Employees as per Govt of India, Min of Def letter No. 4/125*4/ 
AG/ps-3(a)/(pay/services) dated 25th Jan'1564 (Annexure-IXI) 

modified vide Govt of India. Mn of Def letter N.. A/2571/AG/PS. 
3()P)/14.-s/2/D(pay/services) dated 02nd March'158 (Annexure-w), 

Contd. s'... .P/5' 
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as per the present Govt. order this rna has been 

	

declared is modi fled flid 	nciion-1 irea vide 11in of Def 

1ette.t' 	No0 37 269/RG/PS3(a)/9O/,o(pay/orj9) dated 13th 	Jan.1994 

Annexure v) 	and the payment or arrears of 	SC (RL) Was made 

accordingly on receipt of Govt •  of India, fun of Def letcar 

No. 8/37 269/AG/PS-.3(a)/165/0(pay/Sgrvjce) dated 31st Jan 1 5 

(Anneure—I) which was later amanded vide Govt of India, M . in of 

Def iettar No 8/37269/AG/PS/3(a)/730/D(pay/ge rvice) dated 

17th April 95 (Annexura—Il) that Defence ivilIn employees in 

the newly defined field areas, special Compensatory (emote 

Locality) Allowance and other allowance are not concurrently 

admissible alongL'ith Field Service Concessions", 

In vieuof the above, both the Concessions could not be 

granted at yhe same tine as clarified vide Govt of India, Min of 

Def letter dated 17 April 95 quoted abovi, as such the paymen 

made on account of arrears of sC (RL) from 1st April 93 to 

3'1st Jan 95 is irregular. The intention of the Govt. of Ifldja 

order is very clear i.e. only one cOflcesslon eihiar Special 

Compensatory Allowa nce in terms of Govt of India, fun of Def 

letter d&ted 17th April 95 or any other compensatory allowance/ 

concession available in terms of any other Govt. order whichever 

/ . 	is more beneficial is admIjbl. 

It is f'urther clarified that the concession of special 

Coinpansatory allowance and field service conceaslone ar givon 

under different orders, the same are not admissible simulteneously, 

That with raf'arance toA paragraph 4(2) of theapplication 

• the espondent beg to state that so far th payment  of Special 

Compensatory (RL) Allowance to CREF Personnel is concerned, this 

office has no comments to offer since the Govt. orders regarding 

non admisibilitY of both concessions concurrently are vory 

That with reference to paragraph 4(3) of the application 

the respondents have no comments. 

That uith rererence to tho paragraPh 4(4) of the applicatiDfl 

the respondents beg to state as per Govt. of India 9  ilin of Def 

Contd.. . . 



(6) 

Latt,er i\O, 4(?)/77/Q(C1I) datad 14th.July 80 under whichepeciaI 

compensatory allowance (RL) has been granted initially the 

allowance in question is not admissible to civilIans who 	in rec 

Gipt of field service concessions. It has been clarified by the 

Ministry of Finance (oeptt. of Expdr) that the basic condit1on 
L 

for 3dmisibility of the allowance remain the same. In connàction, 

	

ra4. of 01'1 No dated 23 Sept 86 (fnnaxure—JII) is rc1evan. 	it 

gtats that where the hill compensatory allowance or any other 

compensatory allowance is more beneficial the same may be a1lOtd 

in lieu of special Compensatory Allowance. In other uoda o 1 nly one c' 

concessiOn is admissible at one time, The payment against thelntnb:. 

tion or Govt 0  orders connot be authori sad, 

• is) That with refaranco to the paragraph 4(5) of tho appl1ction 

th rospondens hg to stabc that as per Govt. of India, •ninlof 

DeP,lettr No 8/37269/AG/PS-3(a)/165/D(Pay/3rvices) dated 31st 

Jan 1 95 (Annesuro—I) as modified vide letter No, 37269/AC/P53()/ 

D(Pay/Services) dbd 17th April 95 (,nnexure—II the 0ePeflc 

• 

	

	Civilian employees serving in the newly defined modified fil 

area, the special compensatory (Remote Locality) allowance an 

other ailcC3 are not concurrently admissiblo alonguith field, orvice 

concession. The employees of this office are in receipt Of 

Field Service Concession till date. 

That with roloerence to thp paragraph 4(6) of the applicstion 

the raspndents beg to state that it has been laid that Lhe 

memora nda dated 14th Dec 83 (Annexuro—JIII) and 15t Dec 88 are 

meant for attracting and retaining the service of competent 

ff'icrs posted in the North Eagtrn Region from other :prt, 

the Country and 3L'C not apil.icahl3 to tho personnel balonqing to 

the region where thy are appointed and posted. Since the 

applicants have been apponted and posted in tho North astern 

RegIOn, the clair does not survive and OA io, 61/95 was rejectd. 

That with reference to tha paragraPh 4(7) of the applicatOfl 

th2 respondeflts 
org to state that th9 jresent order on the subject 

has been issued vide Govt of India, Min of Def letter No. 	
H 

8/37269//ps_(.)/ 1357/ D(p ay/servce) dated 12th Sept. 

- 	

- 



p 

CPflnavJr2 	T T I 	

,
01 u in d e r u,  hic h iaz 	2of Goat of India, (un of Def 

1etr •Jo 	/ 	
dated 1st 	105 

(Jnfli 	r-T 	ha s 	Lfl rJOl. ad suhstitutd as uride r 

U  ih 	arJo 	will coma into force? t, , n r th:3 Ci:tC of iüo 9 r 

thi5 letter nrnely uef 31st Jan J5 	In other uoro, no recovery: 

will b3 L ic an 3ccount Of cOflCe83lOfl 11<e free ration/Prce single acc 

omrno3t ian tc 	•lrady avsild by Defence Civilian as part of • field 

service Conosaions fror 1 st April 93 to 30th Jn 1 95, Smilarl'y no 

payment on account of SUA/3C/g0A(RL) will alSo be made Prom 01st :  .4pril, 

93 to 30th lan 95 

The above c i ification ! sifl axplanatory and there is no 

f'urthor commnts to offar, 

i8 	That with roferenca to paragraph 4(3) of the,'applic a ti- on ,  the H 
respondents beg to s t a t that  DDA's letter for recovery Of arr9aa 

OP SC.I RL) paid to the Defence Civilians employees for the peribdE, 

from 1st April 93 to 31st Jan '95 is in arder as per Govt 0  of 

letter ouotd in :: a r 3 _7 above, 	5ince the Defence Civilian emplovthas 

of hi s. orgarii.gotion or: in recoiit or Field Servic@ Concession; the 

rquest for grant al SCR (RL) in addition to field sorvice cOncesSiOns 

is, not admissible as per dxlsting orders 

19 	That with reference to paragraph 5 of the application the 

raspondents have no comments. 

That uith r3faranca to ardraah S of the oopliction the 

respon1ents haia no cOmmant,s 	 S 

That w i t h raferance to paragraph 9 of the applicjtion the 

respondents beg to state that the clarification received from GOvt. 

of India, Piinistr'y of Da'fance lettei'No. 0/37269/AC/PS-3(a)/1B62/' 

D(Pay/Srvics) da ted 12th Sept 1 95.(Annexure—'JIII) has categorically 

stabea that both t 	COflc3sslOfl aare .  not adniiseiole concurrontly and the 

stay order oased by the Hon'bie Tribunal may be vacated, 

Tht.u!th refarance to p3ragraph 10 9 11 and 12 of the application 

the respondents have no comments. 

Contd.....P/8 

S. 	 .5 



AW 

23'-).- 	That with the 	 ctaves leave of the Honle 
• 	Triuna1 t file aitional written statement of occas1i 

•-arsea, 	

\ 	
-\ 

VERIFICATION 
a - - - 	 - - - 

	

; 	1 
• 

i t  Major M I( Arera, Garrison Enjineer, 859 En!ineer-

wars Section, c/o 99 APo do hereby declare that the 8tateTnen8 
made in this-writte - stetement are true to my knewleige áerive.d . 
from the records of the case s  

I sign this verification on this the 	of P'ebruary':1.. •• 
at 

No 

: 	
( 	 ' ' ) 	 •-•. 

• 	 M,JOft 	• 	 - t 
• 	 GOfl Fngneer 

859 ENGR WKS SEC. 

- 	
4. 	S 	 -• 

-LL--- 	- 	- 	• 



'I 
i-j 

Copy or s or I, 	of D latLar No 9/37269/AG/P5(a)/165/0 
(Pay/rvic'o) docod 31 Jan 1 95, 

FIELD •3ERVIcE C014cE.ssIoN5 ID DEFCNCE CflhILIN3 
ETh/ING IN THE tEuLY 	TFn Nfl r n cw 10 

Sir e  - 

1 	I am dirctod to r,3Pcr to Para .13 of Govt lottôt Na.' 
37269/flG/P5 3(a)/b Pay/Sorvicsdt 13.1.94 and to onvy th 
sanction of the prosidnt to the following fIeld service 
concossjon to •Do?ance civilians in th• auly defined Field 
•roas & flodiflsd Field raass defined in tho bon ,- 
flrtion3d lottor 	 . 

-t) Defailca civilian eployas s'vi.ng in the newly dfLnd L 

fiGIO arejs will contjue. to be extended the consio 
• 	eflun,erted In Rflfla)çure 	'C' to Govt letter 	No, 	A/02596/iC/ PS 	)/97S/U(Py/Sovjc) dt 	25:J3fl. 1 64, 	Dfci* 

civilians ocp1oyeos sJrving in 1kiulv Dfinod Field 	1ra * 	 wiU continue to be extondad .th 	conc3siona -onumar.id 
in Appondix 	IBI to Govt lo.tthr No6 	AP •25762/iG/p 	3(a)/ 
146S/2/D(Pay/iovjcos) dt 2nd Narch 1968, 

ii) In addition to abova,, 	tha DaPonce ctvilinomp1oy 
SQ rUifla i n tha 113w1y 	defiied Fi.ld 	rSs and ijodifiod field aroaG uill. b9 ontitlod to payn3nt of, Special 
Compensatory (omoto Locality) Allowunco and oth 
allowances as od,nissibth 	to Dalence civil'iians as per tho 
existing instr uctions issuad by this flinistry from tim 
to tima. 

20 	Thue orders will come into Porco W,G,?, 	lsb April 1993. 

3. 	This issuos with the concurrence of FInance Divsian oP 
this fli.n 	vido 	thjxr Oti tJo, 	5()/85G (149q) dt 	09,01,195, 

• 	 •• 	 . 	- 	-. 	. 	YOUrc.raLthPU11 	., 

C 	K I iluanga 	) 
Under Socrty to the Govt of India, 

• 	 ,• 

• 	 •,•• 	•- 	.• 	• 	• 	.• 

• 	• 	 ,• • 

H 	 . . 	 :•-. 



copy 

No. B/37269/AG/ps-3(a)/1862/D(pay/Serves) 
Government Of India 
Ministry of Defence 
New Delhi, the 12th September 95 4  

C 0 R R I G E N D U N 

The following  amendment is made to this Ministry's 
letter No. .B/37269/AG/PS-3(a)/165/D(Pay/Serv1ces) dated 
31195, regarding V Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas : 

Para 2jbe deleted and substituted asunder :- 

MThese orders will come into force w 0e 0 f0 the date 
of issue of this letter namely w 0e,f0 31,195. In 
other words, no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc* already availed of by Defence Civilians as part 
of Field Service Concessions from 1493 to 311495, 
Similarly, no payment on account of SDA/SCA/SCA( RL) 
will also be made from 1493 to 30195 

2, 	This corrigendum issued with the concurrence ofAte 
Finance Division/AG of this Ministry vide their I 0 D 0  

No, 1033-PA dated 11995 

Sd/-x x x x x 
( L T Thuanga 

Under Secretary to the Govt0 of India 

To 
The Chief of the Army Staff 
New Delhi 



1 

Copy of ovt of tnJia, 3) 3.uttot Jo. L/3726/t/L3s)/ 7 J01'  

L(Pay/.erVtcOS) dated 17 April'. 

Tho follovvtflcJ aznenthnentl is rnado to this t.intstry'S lottor 
No. B/37269f/PS3¼ )/Pay/ ervices) dated 31 Jan' S ,regardlng 

Fteld service CoflCOSSiOflS to I)efenCo Civilians Zexvir in the 
newly defined Iteld Areas * 

Iho )ofenceCtViltafl emplOyOOS.sOrVtfl9 in the newly 
detned modtfLd Field areaci,wtfl continue to be entitled 
to the special (omponsatOryU0mOt0 Localtty)AllOWaflceE and 
otior allowanCe as admissible to defenCe Utvilans,aG 
Nkthertzy hit.bertofore.U(ar ext sting instructions 
tssucci by this1inistiy frot time t tI.rno HooVOr,tfl 

£e3pOCt of LieZen 	ivtlians 	ployt5 in thu newly 
defined Field i oas,pcctal Compansatory(ROmOte L.oCltty) 

AX1OWa%CU and other allowanCes arc not concurrently admissible 
aloncevith Itold ervtco 0flCO96iOflG.tt 

This corxlon&Ifl issuos tth the CCnCUrXOnCO Of the 

FinanCe Dtvisiont/ of this Linistxy vide their L.D. o. 

3313/PA dated CF3 Aprt1 0 5. 

d/_xXXXXXXX 
( L T f].uanço) 

Under Lecrotary to the Jovt of india 
Tete * 301273) 

Ii 
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4yi,_ 1k 
copy of Secret letter NO A/25761/AG/PS3(b)/146_S/2/D(pay/Servjces) 
dated 23.68 from SL22 Govt of India min of Def, New Delhi. 

•Sub 
* 	. 

Field Service Concessions to 
iviians71n0perat1"3ia7 Are 

Personnel And Defence 

I am dIrected to fefer to this Min letter No A/02584/AG/p53(a)/ 
97-S/D(Pay/services) dt the 25th January, 1964 as extended and Army 
Instr,jction 7/S/48 as amended from time to time and to say that the 
president is pleased to sanction the following modification with 
effect from the dates shown :- 

The rates of special compensatiry allowances will be 
revised as under with effect from the 1st Mar, 1968 :-

Rank 	 Rate 

• 	 }IOfly Corjssjoned officers 	 30.00 
JCOS 	 25'OO 
Hay 	 18000 
Nk 	 15.00 
OR 	 13.00 
NCS (E) 	 10000 

Field Service Concessions will cease to be admissibLe to 
officers & personnel (including civilians paid 	from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

(1) 	SRINAGAR, JA1ttJ, UDHMUR and Darjeeling with effect 
from the 1st March 1968 

(ii) Siliguri & Bagdogra with. effect from 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

(1) 	Concessions listed in Apox 'A' to this letter to service • . 	 officers and personnel and those in Appendjx-'' to civilians 
paid from Defence Services Estimates. 

Special ad-hoc allowance of Rs 0  70/-pm to married • 	. 	service officers f5ced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period 0  

The concessions listed In Apox 'A' and the special 
ad-hoc allowance referred to at (ii) above will be 
7i€FidPawn when married acconmiodation is available to the 
extent of 50%. 

2, Field Service Concessions' for all the other areas would 
be reviewed every two years. 

13 	This letter issues with concurrence of the Min of Fin 
(Defence) vide their TJ.00 14o 279-S/PA of 19680 



/COPY / 

+ 	
Appendix IBI to Ministry of 

( Defence letter No A/25761/AG/ 
PS 3(b)/146_S/2/D(pay/Servjces) 
Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Corrthatants And Ncs(E) (BOTH POSTED) AND LOCALLY RECRIJTrED). 

Free remittance of family allotments 0  
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of money orders and 

Indian postal orders free of commission upto the maximtun 
valu€ of Rs. 30/- per month per individual, 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0  If the accommodation retained Is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned, 

Mote :- 1 9  Dearness allowanges will continue to be 
admissible in Lull. 

Note:- 2. The'concession In (d) above is applicable only in 
respect of accornodation held by the Ministry of 
Defence. Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply. 
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• 	P(a) 	d1th 	ct:Iri .i 	tMiocth 	iid £at:oc1in 	joining 
tMuJitX. 	t ij ti 	 t 	6672 along etftr 

ciàv 	•... 

(b>. 	floctor. 	;..ii ara 	;et 	 Point 
1556 in 1,111 5470.uirnarg 	T 3105 Nuz3har 	NY 3105..Ringnpat 

1213 	hwt 	 in.I 
riF1 	;zc 	4Q 	f:1je Jdjninq r1Qtti 243 	kA.tt1.T 5453.UL,  

22394. 	j:i1i.a1jttci) 	Lye 	tjrfz.r. 
.\ 1J.flt 	U& 	1JY.O2 

• t• 	() 	rmu -- 	jo_fçtor, 	areas .:st of lin.e 
jOini:a(j  ;i 	ot 	i.c:en 	eick RD 70704 	gq4jw 6364, 

• 	Me.;a 	;jfl ç 	!D 6133-Cbiuki RO 0890- aodJunction RD.. 
1:LS')C 	649.& 	 3354.. 	 55ttiNR 	410 till. 

• 	; 	L:JLjn1,je,. 	 * 	 - i. 	•J: 

L.itjJ 	U 	 • 2. 	J)4f. 	.Z:r 	 alfvi 

• 	,Luijc. 	lIt. 	tLU. 	 cri.. 	rt! 	• t( 

..cmiatvt 	ic, njj.m 	.r'tp.i5! u'rt 
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- ---------.-r--. ftt;rj  

Tj4b) rLi CC 	LL:i.i. 	L: 	;crppn 	 India, 
Un a 	Zi-,Qbi4ti±t 	i37269/AQ/'Z 	L 

/90/(ay/Service) dt 13 Jan 
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L3 	C)HXGH ;LTT:r): ' ___ V0__IflhlT,CLI}IATE_J&F.A 
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• to 	.'unc 	4 196 1) :; , ) 1,;TH 	iionq-tl 	oN1ciI}L1 BAR 

zi 2O4F-UU'1'fl 	i1oig ntia to 	O 	Lt1R 	NN• 3443 ZOJILf 	
: 

NIl 5141 	otrii 	;:ST aing 1L! 	J1z3?cj}4ry p88incJ 
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• 2758 	 1XV1 IIIA:T u1c44lb.tndryL ko CR rn' 4269 

rnrii 	aionçj bwdry to I! 	H1JL 	(?r 5662) SOUTH 
'10d. bOt tkL 	&O L. .1V 	( 4 685t) oum anti EAST ' 

c: ) 	1nhfl'irr-  t\ 	j 	JC(Tj. 	 • 

£) Iii 	. 	i 1 C 	 314J 	'11TH AL ANL) 	{ 
W iü_t 	 11Jt 	-itt. 	- 	 -• 	'' 	 •• 

•1 	 %ii' .'tr.r. 	; 	... i'i'ii1r 1on:x 1th 	o1owinrit1 ~Ln 	and  
L 	 jf' 	 ---- 	 - 	 - 

hs:yOfl £- 
JJ•LL4rf 	.ii .hr,  
..H 	 th 4 •und th 	 (lIZ 0891)  

to -1• 	rctio:) with;1i3 tt (UY 

	

ó3) ::.utH 	•: e.tlouçj 	 (4M,  43) 	1 
I, 

•.,.).. 

p••I 

WE 



42) in 1 it - ; 1tiz tc  
isc 

.t L 	 .. 	 .:. 	 (.. :G) 	 '.LQ 

.ivt;r to 	.L ()'08859) in t4ght 
u 

- r. 	vlOfl'5 the o1IOJinO iii and i;.yod n 

(94'97) o1nt 2r370 (94185) 
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(Tii 071 (cxciuo1n t.o;in 1i:its) to J:Mc ui (n 
L!Jt 	743) 	(o 2593) 

4294) an 	 xvo 900i ft in i 
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35 Z!) 

. rb 1Ofl] tr"? rO1lO:ift) 1irIC and b yOflt rL _. , 
oJ.nt 1 40O (;' 4831) to S:,NG 	 (iu 2333) 	: ThU 

(-; 3777) 	,:;-; (t 1 4 19) 	LI.'u;3 (i 	229) i•v 	uz 
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20014/4/86-E.W 
Gz  'Govt of India, 

Min.try of Finance 
Deptt of Expenditure 

New Delhi the 23rd Sept86 

OFFICER ?MORANDUM 

Subjet : Giant of Special Cornp (Remote Locality) Allowance of 
Central Govt ernplotees posted in Arunaichal Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Covernement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
locality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/iC/86-dated the 13 S Sp 86. 
aanction of the president is hereby conveyed, in superesion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Goct Employees posted 
in Arunaichal Pradesh at the following revised rates 

:- 

- - --- -- - - - - - - - - - - a - - - 

Sri 	Area 	Rates of Special * Cornp Allowance per month (Rs) 
No 	 - Basic Pay Basic pay 

below 	of Rs.950/- 
DSLC 	Basic Basic pay 

Rs. 950/- above but Rs, 1500/_rYo001. 

	

below 1500/-above 	
2000/- and above 

below Rs.  and 

but 
below 

--------- ---------------------- ---0_2L 
 
------------  - 

1, Diffxit-jcult 150/- 	250/-. 	350/- 	500/ 	660/- 
area of 
Arunaichal 
Pradesh 

21 Through out 	125/- 	200/ 	275/- 	400/- 	525/- 
Arunaichal 
Pradesh except 

- 
difficult areas - - - 

- - _ ------- - - -  - - - - - -  - 

2 These areas take effect from 1.1086 for the period from 1.1.86 
to 20.986, the above allowances will be drawn at the existing rates 
p tije matopnal pay in the pre-revise scale. 

3 Pay means pay in the revised Mxscales of pay introduced under the 
ccs (RP) Rules 1986,R In the case of those who .retaied the exist 
scale of pay, it will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been Continuously drawing the allowance froth a date" 
'prior to 1.1086 The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to, him, The prhtectjon wil z0M&x continues tiri the  empto-y~6L=~rem_ 
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd 0 . 	2/- 



(copi- 

s)$O  
Note ;.Pay means pay as pay as defined under FR. 	9(2I)(a)(i). 

40 The Central Govt employees in respect of Special Compensator' 
allowance ac under there order will not be entitled to composite 
Hill compensatory allowance in addition, However where t4ie Hill Compe.. nstory Allowance of any other compensatory allowance admissible is more beneficial the same may be allowed in lieu of the Speical Compensatory allowance. 

5, The Special Compensatoru allowance will be qx regulated during 
leave joining a time and suspension in the same manner as City 
Compensatory allowance under this Ministry's Office r1emorand No, 
2 1.((87)-E-II (B)/64 dated the 27 th November 1965 as amended from time to time. 

These arears will apoly to Civilians employees of the Centia1 
Govt belonging to Gvoup B, C and D only 0  These orders will also apply to the B,C and D Civilians employees paid from the Defence Service 

Estimates, In regard to Armed Forces personnel and Railway 
Employees the sparate orders will be issued by the Ministry of Defence and Deptt of Railways resPectively0 

In their application to the staff of India Audit and Account Deptt, these ordeEs issue In COflSuitatj)fl with Controller & Auditor General of India. 

Be Hind.j version of the order Is attached. 

Sd/.'x-x-x_x_x...x 
( RVerrna 

Joint Secy to the Govt of India 

T 	C 

Sd/-x ..xx-,x 
( PT Peethamner 
Lt 
For Garrison Engineer 

I 
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c; 

IL .LaflI the 14th 
JUAJI.LJ.i 

ubt 	C,. 	
~.& 	O? 

. 	.." 	 . 
£L • 	 ___ Oi 

flCCi or 3t23ctirv' cnd rctth.tn the 3orvteeo of oonetent 

	

•i_ .or 	.viu in u1(.orthi3tcn Ljon cozpriOtnG th 	tttM o: .-'1ipur, 	G:lnct anc ..Lipura aflu the tnjon 
:ocz c1 '-a1 i'esh Lnu Li zoraa has been cnccuc th e  

I. 'iit for  co t ti .e. • .hc Go VCAZ1t had apintei 
3U o:tttc. Un.Cr C L.hair 3i9 of 	 c i'tnt 	cozme1 i 	 e.o, 	rLvicw th exiating allouancco 4nd £xUi.. ti 	i1ibic to tic vxiouo eatciica o f CiViliag 6c2it1 Govern. 
21i CC OtZ cC:?i 	ThC thic reion .' to Uuçcct Suit3blt iqirovo. 

•'- :o.rc.. ion c' The td0ilittcC have been careul1y 
CoicCC 	i'' 	t.rnrnt and tL Pzcoidt is 	 ple ,,.00K to 
Ctcc;iL; 33 	 :- 

* 	 1e :i11 bc a £Liou tenure of Dosti&lg or 3 yemr, at C tiCe 
Lox oiccxo 	ti LrviLe o1: 10 yera 01: lers ana 2 yca &t a 
ti:z.. ior OiL uitt aie than 10 y€au of &ervi C. PCIiO(s of 

jr-1 etc. L cxcs or 15 day per ycar uill be e1u 
uin' covujn thc t1it.0 .Lc'icci Of 43 ycar$. Cfi1.ecr, On 
tici c 	. :Li:. 	tc..urc Of cervlec 	tiorad cbovc, ta3y be eonai.. 

	

.m ..b 	otii to 	ctatic. of Their ohotee ao tar 	po,ible *  
j' & orz_..r.ot. of utit br the preribed tcrauo in 

ttic.. : ct. 	Lili bc Liven cue rcojation in the e330 of 

	

ii •i.J.t 	 in tt4t. 	o$.:.. 

) LI iou c.1 c. u1tion oi tiit. entiJ. Gov .-xnLLj t eLoycca 
t: 	tJttc/iL.Ofl 	iiori... ci The t.orth Laotezn 1.CLjOfl will 

3 icr t:iier. -n be cxUnueu in cetici1 
CL'e ic. c::ic&eie 	L :bite trvtec CM VC11,  as uhci the cployee 
coa i 	cu to hi ty io:u. The ad4uujblc ccpUt.tioii 
a1Loae.. irlil Aco continue to be pJc1 uuxin, tc.&, pexiou o1: 
th,ution 30 tZtUiUCL 

(ii) cihc 	 1Qn j 
- 

(C)
.-z-z);xtIcr. in v.La4E pote; 

(b) Qcnuta ,Lf.c i j ' 	 n'.l tuze poets; anu 
(e) CctU.30 o. tinin aboa, 

r- :c:1 rcç o; at 10 -zt thrcc yez'ro service in a 
1VLL4 LenumC1C'flit,3tioflC y also be x1aed 

to ,':'o 	 t.fViA uLcec of uui:riou3 ucrvlcc in lAw !ort 
EZ( 



	

- 	-1 	- 	- • 	. 	--.,. 	£s& 	 'o.L10 	j 	 C • 	P4 c 	 ;Cl. 	- 	• - 

• 	 . 	... 	 lJ.ctrt_s 

-. 	( ' r 	.j. 	cv4 ILE•,1 	Cr3iOy(.,., 	1(; 
'.0 'i)L 	 ajal 	

(' 	-• 
;j 	t- 	u •:- •: o 	•'4u 	 tL.  • • 	•: 	r CL (]11-3 uio 	aro c.n;(-!)t ,)L' 	 -•' 1.. 

t bc c1iib1e :or tL cu,. 	• , 
Uotc.c 	'i1]. 	e 	fl Cdttici 

I 	cj 	 £.) 	•4ti. 	1.U,') 	11czo 	uit ,. 

.z cfl.tiozi that 	otu. or 	;)c..-1 	:• 
cce. 4  -] 	r/.t'ut1jcn (J)ity) 	 •.L c:.cc. 	 un4 	iLou.&oe liie 	 e' -. 

17  ••• 	 OCptrtc1y0 

o•• 

' c 	oi1 

3to Or 	a11O'JUC La].! bC Si of bcto iy 
• 	'jifl of j. 51/.. 	a('jjt]*. LO iL LL)13C,L 
.. 	•j 	 .ic 	oc Uce uill be &io:,jc,!.z. 

1-7Z in tc co of ear 
0• • - - - S - S - S . 

2. 

: 	ol •W.oij.c tiLl bt as :ououo 4cr Vic ul ;X 
1!1L. 

tj i0 	40/.. Po' 
of bcaic p' 

of 	1'L/t1 o 	io 

36 •:5 

'•(_ 0. 't Cllouanoe viii be as follota 

(c) 253 09 	y  cibjcct  
of 'i. 5W-' and 

o 	15()/. 

(b)  

260/- E30  

-j 	OvO Jo 	260/.. 15, of bacto t,ci',r &ubeot to 
L-Lrtri ox' ëo10/.. po 

hc c:iatin xac o 
•:: - 	 3z4Aj. iLA 	1J1-flj ?r3ctcL1D .a L:.iu 4' - 	t.1 c::1ijt- :tc. o 	iutu ,c ,ro  1• 	 - 

x 
(C :oroy to VIL Covt o - 

' 

(D. V. S. Ryudu) 
AEBJR 
AGE(T) 
For G4rri0fl Enginect  


